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UKPCB/HO/Co nl Gen- | 83 -5 68 I 2023 I 32 Date: *.11.2023

Sneed Post
To,

M/s Hotel Nishima,
Landour Bazar, Mussoorie.

Direction under Section 33(A) of Water (Prevention and Con trol of Pollution) Act - 1974
and Sec tion 31 A of Air (Prevention and Control of Pollution) Act- 1981( )

WIfEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/uniVoperation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-21 ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Acl, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3l(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Ger|83 12013 12023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...

clean Environment and Healthy Life style
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Potlution) Act- 197 4 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- l98l and as amended lrom tirne to time, M/s Hotel Nishima'
Landour Bazar, Mussoorie is hereby directed to close down your hotel with immediate
effect.

i
/1"4-

(S.(.fattnaik)
Member Secrctary

Ref: UKPCB/HO / G en- | 83 - 5 68 /2023 I Dehradun, 11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 197 4
and Section 3l(A) of Air (Prevention and Control of Pollution ) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFORE, in exercise of the powers confened under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you iue hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate eflect
and intimate to this office on priority.

<s.xM^r- )

tocopy
L
2.

District Magistrate, Dehradun for information and arange to seal the hotel please.
Regional Officer (I/c), UKPCB, Regional Oflice, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.
Guard f ile.J

Memb tary
"**"

00

Clean Environment and Healthy Life Style
wa qqfqiq s E*r fifi trd

Member Secretary

Letter no :- UKPCB/[I0/Gen-183-568 /2023/ Dated : as above
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G2@ HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
46B, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-o135-2607092UKPCB

UKPCB/HO/Conl Gen-l 83-568 12023 I 33 Date:dJl.2023

Speed Post
To,

M/s Hotel Darpan,
Landour Bazar, Mussoorie.

Direction under Section 33(A) of Water (Prevention and Con trol of Pollution) Act - 1974
and Section 3l(A) of Airl[P1'ellention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/uniVoperation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WIIEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-181 /2013 12023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...

Clean Environment and Healthy Life Style
sa cqlqwr s w*r d-fi {r&

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Acl,1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade eflluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and

Control of Pottution) Act- 1981 and as amended from time to time, M/s Hotel Darpan,
Landour Bazar, Mussoorie is hereby directed to close down your hotel with immediate
effect.

(s attnaik)

Ref: UKPCB/HO I Gen-183 -568/2023 / 233 Delrradun, O<" 11 .2023

SPEED POST
To,

tu
(S.K. Mttnaik)

Member Secretary

Copy to :-
l. District Magistrate, Dehradun for information and arrange to seal the hotel please.
2. Regional Officer (Uc), UKPCB, Regional Office, Dehradun with the direction for

strict compliance ofthe closure order and to seal the hotel.
3. Guard File.

Menro(**u^o
b,

?,.

Membcr Secretary

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 197 4 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

Letter no :- UKPCB/HO/Gen-183-568 /2023/ 23 Daterl : as above

Clean Environment and Healthy Life Style
s6 sqfflsr a E*r fifi tA
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ffiVkitr e2@ HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCB,[IO/Con/Gen-1 83-568 12023 /231 Date: 06,11.2023

Speed l'ost
To,

M/s Snow View Hotel,
Library Bazar, The Mall Road,
Mussoorie.

Direction under Section 33(A) of W:rter (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution ) Act- l98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes> have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-21 ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Ac1 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-183 12013 12023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection.
..cont..page-2...

Clean Environment and Healthy Life Style
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NOW TIIEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and

Control of Pollution) Act- 1981 and as amended from time to time, M/s Snow View Hotel,
Library Bazar, The Mall Road, Mussoorie is hereby directed to close down your hotel with
immediate effect.

o:k*^iut
Member Secretary

Ref: UKPCB/HO/Gen- I 83-568/2 023 I 2 3 4 Dehradun, o4.11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 197 4 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 198I and; and

NOW THEREFOR-E, in exercise of the powers confened under Section 33(A) of Water
(Prevention and Control of Pollution) Lct- 1974 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this offrce on priority.

<".&^ut
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 /2023/ 234 Dated : as above

tocopy
1.

2.
District Magistrate, Dehradun for information and arrange to seal the hotel please.
Regional Officer (I/c), UKPCB, Regional Oflice, Dehradun with the direction for
strict compliance of the closure order and to seal the hotel.
Guard File.J

Memb/*,u^o

'tt,

Clean Environment and Healthy Life Style
wa qqfflsr q Fer ff{i {rff
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G2@ Hf,AD Otr'FICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phon€ No.-0135-2607092

UKPCBAIO/Con/Gen- I 83-568 12023 I 2 3 Date: .\1.2023

Speed Post

M/s Star Hotel,
Kulri, Mussoorie, Dehradun.

ction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974

To,

I)irc
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- l98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, t98I; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Poltution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-21 of the Air @revention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Acl, 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3l(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UIOCB/HO/Gen-183 l20lf 12023-568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..conr..page-2...
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NOW THEREFOR-E, in exercise of the power conferred under Section 33(A) of Water

@revention and Control of Poltution) Act- 197 4 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Star Hotel, Kulri,
Mussoorie, Dehradun is hereby directed to close down your hotel with immediate effect.

ttnaik)
Member Secretary

Dehradun, 06.11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Porver Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

/vv
(S.K. Pattnaik)

Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 t20?:,l 235 Dated : :rs above

Menrb ecretary

la

Clean Environment and Healthy Life Style
sa qqfflor s Fer fi{r trff

Copy to :-
l. District Magistrate, Dehradun for information and arrange to seal the hotel please.
2. Regional Officer fl/c), IJKPCB, Regional Office, Dehradun with the direction for

strict compliance ofthe closure order and to seal the hotel.
3. Guard File.
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HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-O135-2607092

UKPCB/F{O/Con/Gen- I 83-568 12023 I 2 3$ Date: d,J1.2023

Sneed Post
To,

lWs Hotel Kavlok
(Hotel Sarvashree),
Near-The Mall Road,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974
rnd Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air @revention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operationL/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream

or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'bte NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UI(PCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under

Section 33(A) of Water (Prevention and Control of Pollution) AcI - 1974 and Section 3l(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UIGCB/IIO/Gen-l 83 /2013 /2023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...

Clean Environment and Healthy Life Style
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel Kavlok (Hotel
Sarvashree), Near-The Mall Road, Mussoorie, Dehradun is hereby directed to close down
your hotel with immediate effect.

(s. Pattnaik)
Member Secretary

Ref: UKPCB/HO/Gen-l 83-568/20231 2 3A Dehradun, 06. 11.2023

SPI'ED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
:rnd Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHERXAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 197 4 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concernsd officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

(s. ttnaik)

Letter no :- UKPCB/HO/Gen-183-568 120231 23A

Member Secretary

Dated : as above

Membe(h*^o

l-a

Clean Environment and Healthy Life style
sa qqldwr q we{ fffi rt$

Copy to :-
I . District Magistrate, Dehradun for information and arange to seal the hotel please.

2. Regional Officer (I/c), UKPCB, Regional Office, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.

3. Guard File.
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G2g& Hf,AD OFFICE

Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan"

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCBAIO/Con/Gen-l 83-568 /20231 237

Speed Post
To,

M/s Hotel Roselyn,
Near-Librara, Mussoorie,
Dehradun.

Dircction under Section 33(A) of Water (Prevention and Control of I'ollution) Act - 1974
and Section 31(A) of Air {Prevention and Control of Pollution) Act- 1981

WIIEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 197 4

and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Ac! 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-183 12013 12023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection.
..cont..page-2...
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel Roselyn, Near-
Library, Mussoorie, Dehradun is hereby directed to close down your hotel with immediate
effect. /t

(S.(. lattnaik)
Member Secretary

Ref: UKPCB/HO/Gen-l 83-568/2023 I 237 Dehradun, Ci6.11.2023

SPEED POS'T
To,

Managing Director,
Uttarakhand Porver Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of PollutionlActL- D74
:rnd Section 3l(A) of Air (P revcntion and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- l98l and; and

NOW THEREFORE, in exercise of the powers confened under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concerned officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this oflice on priority.

ottb*^*t
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 /2023t 237 Dated : as above

py to :-
1. District Magistrate, Dehradun for information and arrange to seal the hotel please.
2. Regional OIficer (Uc), UKPCB, Regional Office, Dehradun with the direction for

strict compliance ofthe closure order and to seal the hotel.
3. Guard File.

Co

Memb"{k*,o
tz
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Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/Con/Gen- 1 83-568 12023 I 2 3B Date: O6.1 l 2023

Sneed Post
To,

M/s Hotel Purnima,
Near-Landour, Mussoorie,
Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l ( )A of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Potlution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No.35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3 1(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-183 12013 12023-568-228 dated 09.05.2023 ; and

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also
found closed during inspection' 

..cont..page-2...
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NOW TIIEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 197 4 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel Purnima, Near-
Landour, Mussoorie, Dehradun is hereby directed to close down your hotel with immediate
effect.

/tt
(S.K, Irattnaik)

Member SecretarT

Ref: UKPCB/HO/Gen-1 83-568/2023 I 278 Dehradun, 06. 11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 197,1

and Section 3l(A) of Air (Prevention and Control of Pollution) Act- l98l

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1914 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981; and

NOW THEREf,'ORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 197 4 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- l98l as amended thereafter, you are hereby dtected to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

rs.l*,"*r
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 /2023t 2n Dated : as above

to
District Magistrate, Dehradun for information and arrange to seal the hotel please.

Regional Officer (Uc), UKPCB, Regional Office, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.
Guard File,

copy
l.
)

J

Memb{*,", ary

lL
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G2@ HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UIGCB/HO/Con/Gen-1 83-568 t202312 3 1 Date:6$.11.2023

Sp-eed l'ost
To,

M/s Hotel Rama,
Near-The Mall Road,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- l98l

WHEREAS, the Central Government has nade the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, l98l; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uftarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are opemting without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Afu (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3l(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/FIOiGen-l 83 12013 12023 -568-228 dated 09.05.2023; and

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection.
..cont..page-2...
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NOW THEREFOR-E, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from tin.re to time, M/s Hotel Rama, Near-
The MalI Road, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

o.k^,u>
Member Secretary

Ret UKPCB/HO/Gen- 1 83-568/2023 I 2 31 Dehradun, 06- 11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Watcr (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 197 4 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concerned officials ofUPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

Letter no :- UKPCB/HO/Gen-183-568 l20?I,l 23 Dated : as above

Copy to :-
1. District Magistrate, Dehradun for information and arrange to seal the hotel please.
2. Regional Oflicer (Uc), UKPCB, Regional Office, Dehradun with the direction for

strict compliance of the closure order and to seal the hotel.
3. Guard File.

1*
(S.K. Pattnaik)

Member Secretary

ok *^oMem

Oz
L.4
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UKPCB/HO/Cor/Gen- I 83-568 /2023 / 2 \D
Speed Post

Date:OL|1.2023

To,
M/s Hotel Glen Villa,
Near-The Mall Road, Mussoorie,
Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 19tll

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/uniVoperation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a strean
or well or sewer or on land; to obtain prior Consent from the Board; and

As per record of Regional Offrce, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Acq 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3 I (A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-183 12013 12023 -568-228 dated 09.05.2023 ; and

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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Uttarakhand Pollution Control Board

ttGaura Devi Paryavaran Bhawan"
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E-mail : msukpcb@yahoo.com, Phone No.-0t35-2607092

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.
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NOW THEREFORE, in exercise of the power conferred under section 33(A) of water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and

Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel GIen Villa,
Near-The Mall Road, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

attnaik)
Member Secretary

Ref: UKPCB/FIO I Gen-183 -568 12023 I 24 O

SPEED POSI'
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Scction 33(A) of Water (Prevention and Control of Pollution) Act - 1974

and Section 31(A) of Air (Prevention and Control of Pollutio n) Act- 19til

WHEREAS, it is evident fiom the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- 1981; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Lct- 1974 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you axe hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

/14-
(S.K. Fattnaik)

Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 l20Bl 2AO Dated : as above

tocopy
1.

2.
District Magistrate, Dehradun for information and arange to seal the hotel please.

Regional Oflicer (I/c), UKPCB, Regional Office, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.
Guard File.3

Memo{***^o
o4,

Clean Environment and Healthy Life Style
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Dehradun, o6. 11.2023
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Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan"

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092UKPCE

UKPCB/HO/Con/Gen-1 83-568 120231 2 41 Date:06.11.2023

Sneed Post
To,

Dircction

M/s Hotel City Centre,
Near-The Mall Road,
Mussoorie, Dehradun.

under Section 33 A( ) of Water Prevention and Control ofPollution) Act-1974(

and Section 31(A) of Air (Prevention and Control of Pollution ) Acn t98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Poltution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-2s ol the Water (Prevention and Control of Pollution) Act,1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/FIO/Gen-183 12013 /2023 -568-228 dated 09.05.2023 ; and

AS SUCH, it is evident fiom the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Potlution) Act- 1981 and as amended from time to time, lWs Hotel City Centre'
Near-The Mall Road, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

(s. ttnaik)
Mcmbcr Sccrctln'

Ref: UKPCB/HO/Gen-1 83-568/20231 241 Dehradun, oe , tt.ZOZi

SPEED POST
To,

<r.k^,ut
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 /2023/ 244 Dated : as above

Copy to :-
l. District Magistrate, Dehradun for information and arrange to seal the hotel please.
2. Regional Officer (Uc), UKPCB, Regional Office, Dehradun with the direction for

strict compliance ofthe closure order and to seal the hotel.
3. Guard f ile.

Menro{k**^o
/2

Clean Environment and Healthy Life Style
wa cskrsr a Rer +fi +A

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- l98l; and

NOW THEREFORE, in exercise of the powers confened under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- l98l as amended thereafter, you are hereby directed to instruct
concerned officials ofUPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.
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Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan"

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-o135-2607092

UK?CB/HO/Con/Gen-1 83-568 12023/ 247 Date: 66.1 1.2023

Soeed Post
To,

M/s Hotel Pathik Bangali,
Near-Library, Mussoorie,
Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1971
and Section 3l(A) of Air (Prevention a4Q Control of Pollution) Act- l98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/uniVoperation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WIIEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Poltution) Act,1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effiuent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UI(PCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.
UKPCB/HO/GerI&3 /2013 12023 -568-228 dated 09.05.2023; and

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also
found closed during inspection.

..cont..page-2...
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(s. attnaik)
Mcmber Secretary

Ref: UKPCB/FIO/Gen- I 83-568/2 023 / 24L
SPEED POST

Dehradun, 06. 11.2023

To,
Managing Director,
Uttarakhand Porver Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act -: 1974
and Section 3l(A) of Air (Prcvention and Control of Pollution) Act- l98l

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
3l(A) of Air (Prevention and Control ofPollution) Act- l98l; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this oflice on priority.

rs.,.A",ul
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 12023/ 242 Datcd : as above

tocopy
1.

2.

District Magistrate, Dehradun for information and arrange to seal the hotel please.

Regional Officer (Uc), UKPCB, Regional Of{ice, Dehradun with the direction for
strict compliance of the closure order and to seal the hotel.
Guard File.)

dL
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NOW THEREFORE, in exercise of the power confened under Section 33(A) of Water
(Prevention and Controt of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel Pathik Bangali'
Near-Library, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

N
Membel (ecretary
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Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-O135-260?092UKPCB

UKPCB/HO/ConiGen-1 83-568 120231 24 3 Date: 6(. 1 1.2023

Speed Post
To,

M/s Hotel Pharmacy,
Near-The Mall Road, Mussoorie,
Dehradun.

Direqtion under Sgction 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution ) Act- l98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operatior/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UIGCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

LJKPCB/HO/Gen-183 12013 12023 -568-228 dated 09.05.2023 ; and

AS SUCH, it is evident ftom the observations made by Regional Offrcer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from tirre to time, M/s Hotel Pharmacy,
Near-The Mall Road, Mussoorie, Dehradun is hereby directed to close down your hotel rvith
immediate effect.

rs.t(knuiut
Member Secretary

Ref: UKPCB/HO/Gen- 1 83-568/2 OT / 243 Dehradun, OL. 11.2023

SPEED POS]'
To,

lTL
(S.K. Fattnaik)

Member Secretary

Lctter no :- UKI'CB/HO/Cen-183-568 t20?3l 243 Dated : as above

Copy to :-
1. District Magistrate, Dehradun for information and arrange to seal the hotel please.

2. Regional Officer (I/c), UKPCB, Regional OIIice, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.

3. Guard File.

N{em a{*u"ru,"v

azt

Clean Environment and Healthy Life Style
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Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control ofPollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- l98l; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
@revention and Control of Pollution) Lct- 197 4 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- l98l as amended thereafter, you are hereby directed to instruct
concerned officials ofUPCL for discontinuing the power supply ofthe hotel with immediate effect
and intimate to this office on priority.
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Tb LiFE G2@ HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bharvan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

AMEN7t
UKPCB

Lifestyle For
Envrronment

UKPCB/FIO/Con/Gen- I 83-568 12023 I 2 Date:OLll..2023

Speed Post
To,

M/s Hotel Nature Lap,
Spring road, Near-Library,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution ) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, l98l; and vide
provisions of these Acts every water/air polluting industry/uniVoperation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No.35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Offrce, UKPCB, Dekadun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-l81 12013 12023-568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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NOW TIIEREFORE, in exercise of the power confened under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevention and
Control of Pollution) Act- l98l and as amended from time to time, M/s Hotel Nature Lap,
Spring Road, Near-Library, Mussoorie, Dehradun is hereby directed to close down your
hotel with immediate effect.

lL
(S.K. P6ttnaik)

Member Secretary

Ref: UKPCB/HO/Gen- 1 83-568/2 023 I 2 44 Dehradun, 11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of AiL (Prevention and Control ofPollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
3l(A) of Air (Prevention and Control of Pollution) Act- l98l and; and

NOW THEREFORE, in exercise of the powers conlerred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- l98l as amended thereafter, you are hereby directed to instruct
concerned officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

(s. :l t tnn ili )

Letter no :- UKPCB/HO/Gen-183-568 t20N 2+4

Member Secretary

Dated : as above

Copy to :-
1. District Magistrate, Dehradun for information and arange to seal the hotel please.

2. Regional Officer (I/c), UKPCB, Regional Oflice, Dehradun with the direction for
skict compliance of the closure order and to seal the hotel.

3. Guard File.

{il*" taryMcmb

0
,)
a.L
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G2@ HEAD OFFICE

Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan"

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092UKPCB

UKPCB,tIO/Con/Gen-l 83-568 12023 I 24 5 Date:o6.11.2023

Srreed Post
To;

M/s Hotel Tourist complex,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention :rnd Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution ) Act- 1981

WHEREAS, the Central Goyernment has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Potlution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Enyironment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent fiom the Board; and

WIIEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Acl, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3 I (A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.
UKPCB/HO/Gen-183 120 13 /2023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also
found closed during inspection.

..cont..page-2...

Clean Environment and Healthy Life Style
ss qqlqwr s ser fffi +ff

49

292



:2-

NOW THEREFOR-E, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, lWs Hotel Tourist
Complex, Mussoorie, Dehradun is hereby directed to close down your hotel with immediate
effect.

<r.k^,ut
Member Secretary

Ref: UKPCB/HO/Gen-1 83-568/2023 I 245 Dehradun, 06.11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dchradun (Uttarakhand).

Dircction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 197 4 and Section
3l(A) of Air (Prevention and Control ofPollution) Act- l98l and; and

NOW THEREf,'ORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Acl- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concerned officials of UPCL for discontinuing the power supply of the hotel with immediate eflect
and intimate to this office on priority.

attnaik)

Letter no :- UKPCB/HO/Gen-183-568 t20N 245

Member Secretary

Dated : as above

Copy t
l.
2.

o:-
District Magistrate, Dehradun for information and arrange to seal the hotel please.

Regional Officer (Uc), UKPCB, Regional Office, Dehradun with the direction for
strict compliance of the closure order and to seal the hotel.
Guard File.3

{&Memb retarY

y'/
7l,/

Clean Environment and Healthy Life Style
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,{hH#H G2gtu HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhera Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phonc No,-013f2607092

UKPCB/HO/Con/Gen- 1 83-568 12023 I Z + 6 Date:g[;.lt.2023

To,
M/s Hotel Sunside,
Near-Library Road,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WIIEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, t98l; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for il-re purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent fiom the Board; and

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Contol of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air @revention and Control of Pollution) Act -1981 to the Hotel vide its letter no.
UKPCB/HO/Gep-183 12013 /2023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection.
..cont..page-2...
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Speed Post

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No.35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.
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NOW THEREFORE, in exercise of the power conferred wrder Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- l98l and as amended from time to time, lWs Hotel Sunside, Near-
Library Road, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

ttnaik)
Member Secretary

Ref: UKPCB/HO I Gen-183-568/2023 I 24 6
SPEED POST

Dehradun, 06.11.2023

To,
Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water ention and Control of Pollution ct)A - 1974
and Section 3l(A) of Air Grevention and Control of Pollution) Act- 1981

WEEREAS, it is evldent from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water @revention and Control of Pollution) Act- 1974 and Section
3l(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFOR.E, in exercise of the powers conferred under Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instuct
concerned officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

( ".rdkutMember Secretary

Letter no :- en-183-568 120231 6 ated : as above

Copy to -
l. District Magistrate, Dehradun for information and arratrge to seal the hotel please.

2. Regional Officer (Vc), {JKPCB, Regional OIIice, Dehradun with the direction for
strict compliance ofthe closure order and to seal the hotel.

3. Guard File.

v" ndk"tary

o.,
a-2,

Clean Environment and Healthy Life Style
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UKPCB/HO/ConI Ger- | 83 -568 /2023 / 7

Sneed Post
To,

M/s Hotel Palki
(Hotel Pavilion),
Kulri Bazar, Mussoorie,
Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Section 3l(A) of Air (Prevefilon aud Control of Pollution) Act- l98l

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/unit/operatior/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WIIEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Offrce, UKPCB, Dehradun 106 Hotels .ue operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Acr, 1974 and section-2l of the Air (Prevention and

Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UKPCB/HO/Gen-183 /2013 12023 -568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Oflicer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-o135-2607092

Date:o6,.11.2023
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as arnended liom time to time, M/s Hotel Palki (Hotel
Pavilion), Kulri Bazar, Mussoorie, Dehradun is hereby directed to close down your hotel
with immediate effect.

I/t/
(S.K. Fattnaik)

Member Secretary

Ref: UKPCB,4IO/Gen-I 83-568/2023 I 247 Dehradun, 01.11.2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bharvan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - l9J4
and Section 3l(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
3f (A) of Air @revention and Control of Pollution) Act- 1981 and; and

NOW THEREFOR.E, in exercise of the powers conferred under Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 3f@) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concemed offrcials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this offrce on priority.

<r.*M^*t
Member Secretary

Letter no :- UKPCB/HO/Gen-183-568 /20?31 247 Dated : as above

Copy to :-
l. District Magistrate, Dehradun for information and anange to seal the hotel please.

2. Regional Officer (Vc), UKPCB, Regional Office, Dehradun with the direction for
strict compliance of the closure order and to seal the hotel.

3. Guard File.

Merno{*,o^o

0-,
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G2@ IIE,AD OFrICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo,com, Phone No.-013S2607092

UKPCB/}IO/Con/ Gen-183 -568 /2023 / 24 Date: 06,11.2023

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatrnent and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 35312022, the joint committee srrbmitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and

Control ofPollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under

Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section 31(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.

UIGCB/HO/Gen -183 12013 12023-568-228 dated 09.05.2023 ; an

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your

hotel has not submitted any reply of the above show cause notice issued by the Board and also

found closed during inspection' 
..cont..page-2...
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Sneed Post
To,

lWs Maa Residency Guest House,
Bagral Gaon Mussoorie Road,
Opp-Pastleeweed College, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974
and Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, for .the purposes of protecting and improving the quality of environment and
preventing and abating envkonmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and
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NOW TIIEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 197 4 and Section 3l(A) of Air (Prevention and

Control of Pollution) Act- 1981 and as amended from time to time, l\(13 Maa Residency Guest
House, Bagral Gaon Mussoorie Road, Opp-Pastleeweed College, Dehradun is hereby

directed to close down your hotel with immediate effect.

*k,ut
Member Secretary

Ref: UKPCB/HO /Gen-183-56812021 I 24 0 Dehradun, O E. 11 .2023

SPEED POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Preve ion ad esrqtrcl d IaILUlied AcL I9Z
and Section 3l f Air n c -1 8l

WHEREAS, it iS biident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
31(A) of Air (Prevention and Control of Pollution) Act- l98l and; and

NOW THEREFORE, in exercise of the powers confened under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to instruct
concerned offrcials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

o

Letter B/HO en-183-s68 120'Bt 24 : as above

Copy to :-
l. District Magistrate, Dehradun for information and anange to seal the hotel please.
2. Regional Oflicer (Vc), IJKPCB, Regional OIIice, Dehradun with the direction for

strict compliance ofthe closure order and to seal the hotel.
3. Guard File.

o.k,,ut
Member Secretary

odko^o

I

I

Mem

2t-
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G2@ HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCB/IIO/Con/ Gen-1 83-568 12023 I q Date:o(.11.2023

Speed Post
To,

M/s Hotel Doon Palace,
Mall Road, Kulri,
Mussoorie, Dehradun.

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974
and Sectien 3l(ALof Air (Prevention and Control of Pollution) Act- 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate fiom the State Pollution Control Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, as per Section-25 of the Water (Prevention and Controt of Pollution) Act..1974
and Section-2l ofthe Air (Prevention and Control of Pollution) Act, 1981, it is the mandatory
requirement for any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream
or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 18.05.2022 in Matter
of Kartik Sharma Vs. State of Uttarakhand, O.A. No. 353/2022, the joint committee submitted
the list of 282 Hotels of Mussoorie in Hon'ble NGT.

AS SUCH, it is evident from the observations made by Regional Officer, Dehradun that your
hotel has not submitted any reply of the above show cause notice issued by the Board and also
found closed during inspection.
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As per record of Regional Office, UKPCB, Dehradun 106 Hotels are operating without valid
Consent to Operate from the State Pollution Control Board under section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and section-2l of the Air (Prevention and
Control of Pollution) Act, 1981.

WHEREAS, in view of above, Uttarakhand Pollution Control Board has issued direction under
Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974 and Section 3l(A) of
Air (Prevention and Control of Pollution) Act -1981 to the Hotel vide its letter no.
UKPCB/HO/Gen-183 12013 12023 -568-228 dated 09.05.2023 ; an

57

300



-2-

NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention and
Control of Pollution) Act- 1981 and as amended from time to time, M/s Hotel Doon Palace,
Mall Road, Kulri, Mussoorie, Dehradun is hereby directed to close down your hotel with
immediate effect.

,,.k^,u,
Member Secretary

Ref: UKPCB/FIO / Gen-l 83 -568/2023 / 2 4 q Dehradun, O6. II.2023

SPEtrD POST
To,

Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bharvan, Kanrvali Road,
Dehradun (Uttarakhand).

Direction under Section 33(A) of Water (Prevention and Control of Pollution) Act - 1974

4nd Section 31(A) of Air (Prevention and Control of Pollution) Act- l98l

WHEREAS, it is evident from the above observations that the hotel is violating the provisions of
the Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and Section
3l(A) of Air (Prevention and Control of Pollution) Act- 1981 and; and

NOW THEREFOR"E, in exercise of the powers conferred under Section 33(A) of Water
@revention and Control of Pollution) Act- 1974 and Section 3f(A) of Air (Prevention and
Control of Pollution) Act- 1981 as amended thereafter, you e hereby directed to instruct
concemed officials of UPCL for discontinuing the power supply of the hotel with immediate effect
and intimate to this office on priority.

tu
(S.K.(P{ttnaik)

Member Secretary

I-etter no :- UKPCB/HO/Gen-183-568 l20Bl 24q Dated : as above

toCopv
1.
1
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District Magistrate, Dehradun for information and arrange to seal the hotel please.

Regional Officer (I/c), UKPCB, Regional Office, Dehradun with the direction for
strict compliance of the closure order and to seal the hotel.
Guard File.

o/H..,,oMem
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Annexure-3 (Colly)
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